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O.A.No.474/2009 
DIiR l)AflD2l 	I()BLR Qf 

C oram: 
I-lonbie Mr. Justice K. Thankappan, Member (J) 
lion h1e Mr. CR. Mohapatra, Member A) 

SS. Rao & Others 	...... Applicants. 

Union of India & Ors 	 Respondents. 

Heard Mr. RC. Mohapatra, Ld. Counsel for the 

applicant and Mr. SK. ()jha, Ld. Standing Counsel hr the 

R 

MA S 16/09 or jont application is allowed. 

.. lhrce applicants have flied this ()A, 

chaieng,.mg the select hst of casual Gangman for Ravagada at 

Ann exure-Ai3 purportedly prepared by the Respondents 

pursuant to the direction of this Tribunal as well as the Honbie 

High Court. of Orissa. An the three appItcants were not party 

either in the case before this Tribunal or in the High Court of 

Orissa. Drawing strength from the observali on.s of the Hon ble 

High Court at Paragraph S & 9 the applicants have filed this 

O.A 

 

to be included in the select lisL According to the Ld. 

Counsel for the applicant the so called Scicct list at Annexure-

A13 contains ordv, 80 names where as it ought to have consisted 

of 1 00 namc and had it be so dram the apçhcants in the 

present (.).A could have been nciu.ded so as to avail of the 

benefits as they had appeai-cd at the test wiuic.li wz-Ls held at 

Rayagada dunm2, 1996. it is noticed that the claim of 



V 

these applicants as brought out in tius 0. A has never been 

submitted 	to 	the Raihvay Authorities. No reason 	is 

forthcoming as to why they have been excluded if at all any 

selection has been done on the basis of Annexure-A13 

$ in the above background it wil I be proper fbi 

the applicants to first present their grievances before the 

concerned Railway Authority for appropriate consideration. As 

agreed to by the Ld. Counsel fbr bot.h the parties if a 

representation containing their grievances is made within 15 

(fifteen) days from today, the same shall be considered by 

Respondent No.2 within a period of two months from the date 

of receipt of such a representation. Ordered accordingly. 

5. With the above observation and direction this 

C)A s disposed of at the stage of admission itself No costs. 

if 

(K. TIIANKAPPAN) 	 (C.R. 	kPXTRA) 
JUDICIAL MiMB!R 	 ADMN, MIMBFR 

pti/C M 


